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-'-:services have been sought to pe teminated by the

" tnis Tribun_al, they are‘*hﬁw'ev’er‘;:cenﬁi"nﬁing in service,,
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of law have been rcised in these applications, it is
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2, Tne applicants were i:nitially appointed for a.
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be teminated by giving them notice w:Lth effect fmm
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of the judgment of th:.s Tnbunal in Dr.(Mrs ) Sangeeta

Narang 8. Others Vs. Delhi Administrat:.on 8. Others.
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the U "P‘.si‘"c. had not been diSpensed'w:Lth and that the -

applicants 1n that case had been bolding the POStS for

long periods of nearly four years, whereas in the tems

of appointment order issued to the applicants before us,
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O Jt This is:t borne out from the Office Order issued by the_f."
o | , re5pondents_.:on 27..11.0_“11989.{ It w_ill.be se'en the'refrom o
; - hat 8 persons were appointed in Jul.y. l989 and their'
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the concemed authority was of the opinion
that the performance of the particular
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‘ . . .- - .principle of %last come, first go' shall be
i ¥ mobsérved by the:Railways:.onZonal basis, If
- S any agoctor who is dlsplaced pursuant to the
G g A e above o::Fectlon As- w;y.llmg -to .serve in any
' ther Zone where ‘there ista’ “vacancy he may be'
L accomodateo on ad hoc basis. 1n such vacancy,
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WIS o4 4 igdica T Offlcers/Assistant
o . Dlvn.sional Medical Officers working on ad noc
et T4 wuivia ol Yo s bdsisnghalkl «be vpaidrEnessamesalary ana
| . ‘allowances as Assistant Divisional Medn.cal
L Gompd e omber urd .;:_.Of,fmers on. tne rensed scgle with effect
@ T S R e rem I0Y. 19686, “The “arrears 'shall be paid
' S w:.thm four months. \
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5, N ad noc Assistant Medlical (s} flcer/ Qo
ASSJS't;ant Divisional Medical Qfficer/may be /Jwho

working in~tre "Railwg K:l ‘shall ‘Be replaced by

-any mewly appointed O/ADMO on ad noc basis,

i Whenéverirtherée is.need for:stne: -appointment of
any AMO/ADMO .on ad hoc basis in any zone the

.existing ad hoc AMOs/AIMOs who are likely to

e

2 b replaoeu ny'fegoiarw appémted cano:.dates
L shall be g:.ven preference. . ;
% Fard N > BOEE-SE 0 FERRS Liae granlit, Ixe .L "u.ﬂ.~"€'ix‘ con Le

' o 6.- If‘tne ad hoc doctoTs appointed after
I ;;;_.:.i s :.L ,10.1984 appl ;tor sgiectmn by the Union .
I Public Sei:v:l.ce Cothn:.s on;“the-Union of. India
: S ‘ana the Railway: ‘Department ‘shall grant ,
Cyaliuton ot aens Yorélaxatdon, in‘age,rto tne extent of tne perlod _
' of service renaered ny tnem as aa noc ooctors :
,'.;"'_;'in the Ra11ways" . S A

‘ «;the hould be
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.as observed in Dr. ~A.K. Jain's case. _On a peru,saI

i, E | . L ) by regular Medn.cal Officers recru:.ted
o :Com:.ssmn. Th'é U.‘P.S'.C. ;nonixiées shall

e,
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replaced ad hoc Medical Offzcers shall be

_ o offered these vacancies, pri.onty bemg _. {

e TAN L >

determmed on the bas:Ls of total length

] - ,of ad hoc serv:.ce put in by them,
( ii) ‘fhe applicants would be entitled to the
| | same pay-scale and allowances as also

the same benef:.ts of leave/matermty

R L F (A A e
3 SN el - i ="y 3 = an STl e,
e A A R LA P T 'n SIS EMUSIES §]

leave/increment on complet:l.on of one
o SN N = D B SRR

LELAL Uh maldNo oW - * TR N
o B condltlons as are admrssrble to
LA et mekan hanoganl ed] Pk
regularly appolnted Med:.cal Officers,
SWEIRLUE wlbe SQu D n s
In the facts and circumstances of the
Y TR LN Sne e S EGTI -'-"-:3 "-" Ead
. case. we do not, however, dlrect the~
avivres ok pdvanil 1'? srid
eSpondents to pay to them arrears of
¥ B AIsn RO DB2iiaM

pay and allowances for the past
S hsnibeMiowe Lper

penod'

feRs - .._4-! cf.ﬂ )
“,"z wiid ,K,..ixf.s. I

(i:li) '{he respondents are dlrected to Teport

.- any
. i L Pt Txty M su,,.ﬂ' "“‘ " Il:v““ *
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the cases to the U.P. S .C.. in regp ect of

DiE P & medeon ad d2nid
those appl:tcants who are likely to
S Leb e .,?—;5'11.'.3.5?-'."-' :T,Z E’.{';Zvi«“‘f “A".-E:;‘L’

continue on the posts held by them on

HuE \_.f‘r": sty L :
ad hoc basis for Hmore ‘than one year, {
iz ~,q § il s ;(a.--ﬁl:,a..x . ,!
for consultatlon and upon consultata.on
wd Slirnds admemediingy sfl

s el B 7o, oz B iy
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1n serv1ce in the llght of the advice of

RN S NI S T ¢ ok whih :i ,; "j‘}z Il o
o the u. P S.C. till regular appo:.ntments

’ are made’ to the posts he].d by them.
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(iv) In m event, shall the applicants be

'"'\i replaced by newly recru1ted Medical
| officers by whatever deszgnation and
on whatever terms and condltions they :
| may be' | |
(v) If the appl:n.cants apply for select:.on |
A 'bY the U.Pp. S.C., ‘the reSpondents shall
.’"lﬁ:con51der grantlng relaxatlon in age t° |

them to tbe extent of the perlod of |

RS
e serv:.ce rendered by them on ad: hoc " ’J |
b851sr o o ::
(v;) 'fhe interm orders passed Arestramlng
the respondents from temunat:mg the
| serv:.ces of tbe appli.cants are nade - ©
'.:»absolute° and ) ' . | ’ o
(Vll) .'fhe part1es w:.ll bear th.eudovm‘ costs. w> .

Let a copy of th:.s order be placed in all the e

twelve cese f:.les. —- _ v :; . B S -
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